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I THE CENIRAL ADMINISTRATIVE TRIBJNAL, JAIPUR
_ BENCH, JAIDUR. -

.

I,A.No.2424/86 Dt. of order: 5.7.93
Gulam Nabi ‘ : Aanplicant
Vs,
Jnion of India & QOrs. : Respondents
Mr,Virendra Lodha : Counsel for»applicant
i}i‘ Mr.j.D. Shérma 2 Counsel,for-respondents.
¥
Hon'ble lir.Justice D.L.NEhta{ Vice Chairmén
Hon'ble Mr.0.P.Sharmd, Member {(Adm) .

PER HON'BLE MR.JU&TICE O L.MEHTA, VICE CHAIRMAN,

We havé heard the learned counsel for the parties
and perused the pleadings of the varties. The apo-
licant joined theiservice% of the resoondents in
1979 and from 11.9.81, he has been WOrking conti-
nuously d@s LDC for & period of 12 years. He filed
a suit dnd orayed therein tha@t he should not be
ret:enched. The Court grénted & tempord@ry injunction

S Y . in his favour and a&ccordingly the applicént is con-

tinuaing in emvloyment.

2. In the case of Rattan Lal & Ors Vs. Lt .Governor
and Ors. reported in 1992(4) SC 117, directions were
given by the Hon'ble Supreme Court that casual labo-
urers working on daily wages basis should be regula-
rised in accordance wiﬁﬁ the scheme directed to be
prepared and mdde effective w.e.f. 1.10.88. In
another cé@se Radjesh Kumdr Soni & Ors. Vs, Ministry
of Environment & Forests & Wild Life & Ors., renorted
X. in 1992 (4) SCC 116, the Hon'ble Suvpreme Court dire-
. L}A cted - the resmondents to abéorb the petitioners as
) :

well as other similarly situdted emdloyees senior to

them, if any, on reguldr basis within three months.
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3. Mr, J.D,8hari@, @ pedring on behdlf of the

respondents has submiltted tha@t there is no vrayer
for regllarisatian. He further submitted that Census
pDeprtment is & tempordry Department. Mr.2harma
submits that the applicant has been continously
working for 11 yedars and not 12 years. However the
fact rem@ins that the applicant worked on the post

of LDC continously for 12 to 12 y&ars.

4, In such circumstances, the respondents are
ﬁirectgd‘to consider the case of the a@n»nplicant for
reguiarisatidn'with other equdally situated persons
within @ period of 4 months. They should finalise
the scheme of regul@risation @nd should £inRIEnE
implement it immediately so that the persons whp
have been Working for more than a decade}can get
the benefit of long service rendered by them té the
Govt. The T.A. is disposed of accozding@.No order

as to costs.
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(0. P.Sharmd

‘ 5.L.Menta)
emberid) - o Vice Chairman.



